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1,0RDER DATED 09,06,2004,

Bamadev Pradhan,a T,

of Railways was subjected to

P, M,=A

Medical

Examination and having not been found

suitable for further continuance in

the Railways,he had

£} being invalidated,while facing

premature retirement he had

service to 90

years

hree

before facing the

to face superannuation
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ﬁ% c&b&:‘éj normal date of éupe rannuation,In eq e

the said premises,having faced premature®

m%v@%w\r

retirement in the year 1998,he represented

m M 2"[; e thre - to the authorities/Railways for providing
B m umar, a compassionate appointment in favour of
| (R}/ . his son Pankaj Pradhan (present Applicant)
in order to remove the distress condition
e oy '

of the fanily, &= gaica Bamadev Pradhan,who
W ”"\‘f"’ Y was sick, died prematurely on 13,1,99

@v-/'"’ leaving Pehind his family in distress »
- L ﬁélﬂ conditions, By producing hegal heir:
certificate,'t';he present Applicant sought 4
for compa-ssionate appointment from the
Railways:whick}'was repeatedly turned down
_ under Annesure-A/6 dated 16,1,01 and
L/ A QUN‘J«/ ~ under Annexure-A/S dated 20,8."2002,01'1
ﬁ perusal of these two documents,it goes to
V’l/“ e show that for no reasons given,the prayer
for compassionate appointment was tumed
down by the Respondents,After the
second rejeétion order under Annexure-Ayé" O
dated 20,08,2002,the present Applicani; .
preferred an appeal to the General Manager
of S‘buth'Eastem Railegy and that of
E.Co.“Rail‘aays under Annexire=3/M dated
25,08, 2003,1It appears,the representation
to the General Managersunder Annexure-A/9

dated 25,08,2003 of the Applicant is still

pending;
In the said premises,having heard .
Mr, L, K, Moh anty, Learned Counsel for the

‘Applicant and Mr, P,C.Panda,Learned Additional

standing Couns:l for the Railwaysson whom ;:ll

——
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copy of this 0,A, has already been served, this

Original Application is disposed of by quashing the
orders under Annexure-A/6 dated 16,01,2001 and under e
Annex re-A/8 dated 20,08,2002 on the ¢ round that those
two orders are bereft of any reason, Now that both

the rejectinn orders havPss been quashed, the

Respondent No,2 (General Manager) is lié reby directed

to reconsider the grievances of the Applicmt(tm

provide an em;_iloyment on compassionate ground)within ”
a period of sixty days from the date of receipt of a ¥
copy of this order, It is,however,to be observed that
premature retirement/death of the Railway employee,

has definitely placed his family in a disadvantage
position and,in all faimess of things,every attemot
should have been made by the Rallways to remove the

aist ress/indigent conditions of the family by providing

an employment to the Applicant,

Send copies of this order to the ReSgpondentsj

alongwith copies of the O.A./ and free copies of this o

;sf-
-
order hbe given to leamed counsel for both sides, ‘
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